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BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): With your
permission, Sir, I rise to anno-
unce that Government Business in
this House during the week commenc-
ing 4th May, 1981, will consist of :—

1. Consideration of any item of
Government Business carrieg over
from the Order Paper of today.

2. Consideration and passing of
the following Bills as passed by
Rajya Sabha:—

(i) The Essential Commodities
(Special Provisions) Bill, 1981,

(ii) The Prevention of Black-
marketing and Maintenance of
Suplies of Essential Commodities
(Amendment) Bill 1981.

(iii) The Salary, Allowances
und Pension of Members of Parlia-
ment (Amendment) Bill, 1981.

3. Consideration and passing of : —

The Marriage Laws  (Amend-

ment) Bill, 1981,

4. Dizrcussion on the Motion given
mnotice of by Shri R. K. Mhalgi for
modification in the Notification re-
garding the Narmada Water Scheme,

5. Discussion on the Motion given
notice of by Shri R. K, Mhalgi for
modification in the Notification re-
garding Indian Telegraphs (4th
Amendment) Rules, 1980.
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SHRI G. M. BANATWALLA (Pon=~
nani): Junior Doctors of Delhi had
been on strike for fifty eight days
from 5th July, 1980 to 1st September,
1980, An agreement was arrived at
between the Junior Doctors Federa-
tion of Delhi and the Government.
Despite lapse of eight months it is yet
to be implemented. Granting of ad-
vance increments after six yearg of
residency gervice in the hospital re-
gulation of long duty hours, rationali-
sation of pay scales, etc. agreed to in
the agreement have yet to take con-
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crefe ghape. Consequently, there s
wide spread discontent among the
Junlor Doctors. The ATl India Medi-
cal Students Association have aldo
decided to intensify the agitation un-
leSs agreement arrf;red at between the
Government and the students of
Delhi Umversuty College of Medicial
Sciences in 1979 is unplemented It
is necessary that the Government
make a statement assuring expeditious
implementation
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SHRI GEORGE FERNANDES
(Muzaffarpur): Mr, Chairman, Sir,
I would like to raise the following
two points on the Government Busi-
ness for the next week.
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1. Asian Games. Over Rs. 700
crores are being wasted on this pro-
ject. Our poor country cannot afford
this huge expenditure. This money
needs to be spent on development pro_
jects all over the country, particular-
ly, projects related to power genera-
tion, irrigation, housing, flood preven-
tion, cottage industries, ete. Cement,
steel and other scarce commodities

are being diverted to the
Asian  Games, and their prices
are soaring in the black
market. Today, there ig a report in

the Hindustan Times that important
development projects, including work
on the 500-bed Delhi Administration
hospital at Hari Nagar in West Delhi
have been held up because of concen-
tration of all official efforts on
the work related to Asian Games.
The hospital earlier expected to cost
HRs. 4 crores will now, whenever taken
up, Is expected to cost at least Rs. 2
crores more. This matter is far too
'serlous and must be debated in the
House, during the next week.

2. The hunger strike by the leaders
and employeeg of the Bangalore-based
public sector undertakings. This is a
point which my hon. friend, Shri Ram
Avtar Shastri, has also made, The
strike by 1,30,000 employees of the
five Bangalore-baseq public sector
undertakings was called off after 77
days on gssuranceg that the demands
and grievances of the employees
would be settled, Instead, the Gov-
-ernment seem to be bent upon carry-
ing on a war of attrition against the
employees. Production in these five
key public sector undertakings, ITI,
HAL, HMT, BEL and BEML js vital
for the nation’s economy and
security, gnd the present attitude of
the Government is not helping mat-
ters. It is important that the matter
is discussed in the House and Govern.
ment take steps to settle the dispute
and end the Jhunger-strike.

SHRI P. K. KODIYAN (Adoor):
"Mr. Chairman, Sir, I wish to raise two
Points.
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The first point is in regard to legis—
lation for agricultural workers. There
wag a definite commitment on the
part of the Government that a Bill for
protecting the interests of agricultural
workers will be brought forward in
the current session. Particularly
during the discussion of the gemands
for grantg relating to the Labour
Ministry, the hon. Labour Minister
made such an announcement. I do
not find any such item in the list of
business for the next week. I would
request the hon. Minister to kindly
include the Bill in the next week’'s
bhusiness. =

My second point jg in regard to the
preparation and finalisation of the
Sixth Plan, I am sorry to state that
in the preparation and finalisation of
such an important document as the
Sixth Plan which is going to be the
basis for the direction of develop
ment of our national economy for a
period of five years, Parliament has
been completely ignored.

MR. CHAIRMAN: You are not
supposed to make a speech. You read
out whatever you have given in writ=-
ing.

SHRI P. K. KODIYAN: I would
request the hon. Minister to provide
some opportunity for discussing the
Sixth Plan by Members of Parlia-
ment as it used to be done during the
time of Jawaharlal Nehru'’s Prime
Ministership.

15 hrs.
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SHRI CHITTA BASU (Barasat):
Since you have allowed me, I will
speak. I am so fortunate.

MR. CHAIRMAN: When I am in
" the Chair, you are fortunate.

SHRI CHITTA BASU: Thank you,
sir. I have sought your permission to
. raise two very important issues.

MR. CHAIRMAN: Please read what
you have in writing,

SHRI CHITTA BASU: There are
two important issues to be taken up
for discussion next week. One is
regarding the statement reported to
have been made by the Chief Election
Commissioner while announcing by-
elections to serveral legislative assem.
blies of the States and to Lok Sabha,
that a separate and independent elec-
tion machinery will have to be set up
in case of West Bengal. (Interrup-
tions)

Ag per the functions and modus
gperandi of the Chief Election Com-
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missioner and as per the provi-
sion of the Peoples Representation Act
which is an Act of this Parliament,
there is no provision for setting up
an independent election machinery in
any State. 3

While the existing State machineries
provided by the State Governments
are the exclusive . (Interrup-
tiong).

I am just making out a case

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): I do not
know whether it is appropriate to
discuss about the statement made by
the Chief Election Commissioner of
instituting an independent Election
Commission in West Bengal or about
the actian of the Chief Election Com-
missioner.

SHRI CHITTA BASU: [ am notl
discussing the action of the Chief
Election Commissioner. To hold the
elections ig the duty of the Govern-
ment. Since you have put the ques-
tion, I have the opportunity of ex-
plaining.

(Mr. Deputy Speaker in the Chuair)

MR. DEPUTY-SPEAKER: MR.
Chitta Basu, the subject which you
have mention is ‘“by-election in
different States”, and not the Chief
Election Commissioner. So, please
avoid. By-election is different.

SHRI CHITTA BASU: Just listen.

MR. DEPUTY-SPEAKER: -
electiong should be held. They Lave
not been held. Therefore, the matter
is sub judice, Please don’t go into
the details,

CHITTA BASU: Do you
wast me to wait? I ghall not take
m- n’ mt i\' L -

MR. DEPUTY-SPEAKER: I had
already made the observation on am
adjournment motion yesterday.
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SHRI CHITTA BASU: I gm not
saying that ..... .

MR. DEPUTY-SPEAKER: Please
come to the subject. Look to the
subject. Come to the subject now,
You are a very Senior Member.

SHRI CHITTA BASU: That is the
difficulty also in this subject.

MR. DEPUTY-SPEAKER: Yoy are
a very reasonable Member.

SHRI CHITTA BASU: Then, listen
to my reason,

MR. DEPUTY-SPEAKER: Mr.
Chitta Basu, by-elections should be
held in different States. That is the
subject. You insist on that.

Why do you go into details regard-
ing why it was not held?

If the subject is allowed to be
included in the Agenda, then you can
discusg on that.

SHRI CHITTA BASU: By-elec-
tions are to be held in all States in
accordance with the norms and prac-
tices and in accordance with the pro-
visions of the Peoples Representation
Acl. Mut a statement has come
out. ...

MR. DEPUTY-SPEAKER: You can
not discuss about the statement. I
will not allow it. You cannot discuss
about the conduct of the Chief Elec-
tion Commis:ioner. I will not allow
it. This will not go on record.

SHRI CHITTA BASU: **

PROF. K. K, TEWARY
On a point of order.

MR DEPUTY-SPEAKER: This has
not gone on record.

SHRI CHITTA BASU: What I want
to know from him is whether the
by-elections in all parts of the coun-
will be held in accordance with the
practices, norms and the provisions of
the law; this will also be in West
Bengal; since some misunderstanding

(Buxar):
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hag been created by somebody—I do
not mention. ...

MR. DEPUTY-SPEAKER: The
dates have already been announced.

SHRI CJ-IITTA BASU: Therefore,
Government should make a statement
on this.

MR. DEPUTY SPEAKER: Mr.
Madhukar.

ot waar fas gy (FarE)
I AN, TS AT FT G A
¥ % & farg waar a@ar g
MR. DEPUTY-SPEAKER: Before
this item was put Mr. Chitta Basu,
election dates have becn announced.
st FRaT faw AuEw @ ag Fr
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F9 IW Fr 07 agd’ ufqy ¥ FT
@ g T9r A4 AT HIAAF A ¢
ar fedr 987 93ad T @AEE |

o gO w7 Tog Taa (#ewisT) ¢
ITEAE Y, AAEE T[T FHT ¥ HAAQ
qA12 Fi AT FTT A M F 8 I§F
¥ &1 WX faggt g7 g9t A@@E o

(1) arfe 7 w9 gesfa qar

Sdiqar ¥ War 9 gWre W H
F% GMSA FTT FT Q@ &1 IO qEA
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g IAFIT §  wISr FF FT R A
aff7 $o d1sA @A AW WIGHR
aregfas § g, sAF  fwurwam
gwifas 3 gifgs @d@ qar F&
F FIAT T § | FAAIYY, AgARITETT
a¥ g a1 auEE § 9fes gwim-
FAH HTATHT § T AMNSAN [T A
g & g & @ afw aaras
T W g1 g6 qFRE AWM F IO
qit § Irfrg 7 afws garat &
dar $7% § g1 FB HTEAl FT I
WREARE 1 TS HAT A Fea
F1A1 F1 921 FW ¥ ddw uwAfaw
@i F1 meAr ward fafgs &0

A3 q # qrag faw afgorar
g9 F WIS 9 & aidEve #1 4ar
F T Ga99 F 97 39 TIFR F¥
geami, At @ uwAfas gqt 9
gfaasg @@y SA@T WEEF g |

Hd: g 1 3§ 999 97 fq=Ere &@r
graEF & |

(2) gara ug A Fisa miaw
afefeafaat & a9t @1 @ 1 Fawm
afefeafani &1 wafaa st wz F
aifas s & fad wifas s
F dal & wAMTHA F AT AEAET
[

fal 1

IgRE FfzT awa A N I
Twafas = fEarAi ®v wear @ &
f&F @ =g gafea w@ AR
¥ A3 @Y G SA IFE FT AW ArA
£ IET F IR @ § 5 A
gzAr Afgd | R & wAgd &0
FamrAl ¥ fag gza= 7@ & fag
34T W &) S swRE wify S
FRAAATAL AT FNZA WY GEAA T TR G |
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e R & mifew fawm &
fag amws & fF ST & a9 &)
HHA T2 GHAT §, SUAHAT aF FHAT
g 4T IY FY TITNR AT 31 TFQ
g1 & gram s & =fgFw #
4T F§ A AHA F AVEHAT &
FTAFT @7 a7 F fag fodr A7
ST F FITAT 7 90T 5T F0A
o sfagsy o grEvaw 0 mF:
AAAIG "3 3| 9T fawie &

DR. V. KULANDAIVELU (Chi-
dambaram): Seven Trade Union of
Neyveli Lignite Corporation Ltd. a
Government of India enterprise under
the Ministry of Coal and Energy,
Neyveli have jointly served a strike
notice to the management demanding
higher fixation of incentives and
coverage af incentive schemes to all
the sections of the employees of
NLC Ltd, on the grounds of the ap-

preciable overall production in the
industry.,

Now the Tamil Nadu Government
is facing acute power crisis. The NLC
Ltd. could at least meet thHe basic
needs of the power requirements.

It is our anxiety and great concern
that Tamil Nadu should not be left
in dark and gloom in the event of pre.
cipitatedq power failure due tg the
anticipated strike in NLC Ltd., Ney-

veli. I pray that that should not hap-
pen.

In view of the serious outcome of
an anticipateq strike and much hard-
ship to the Tamil Nadu in general and
the families of the employees of NLC
Ltd, Neyvli in particular, the strike
can be averted if the concerned autho-
rities could intervene for an amicable
settlement jmmediately.....

MR. DEPUTY-SPEAKER: You
want this item to be included.

DR. V. KULANDAIVELU: T want
that this item be included in the next
week's list of business so that a
discussion could take place on the
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spbject of urgent public importance,
SHRI MUKUNDA MANDAL (Ma-

thurapur): I wish to raise the fol-
loing points.....
MR. DEPUTY-SPEAKER; The

difficulty ig that no hon, Member sees
the clock. We have only to see the
clock., At 3.30 we will have the
Private Members’ Business, So, Mr.
Mandal, make your points. Don’t
make a speech.

SHRI MUKUNDA MANDAL:. Re-
garding the Metro Railway in Cal-
cutta, the Minister of Railways assu-
red the House that the first phase of
the project would be completed in the
year 1984-85 and the second phase of
the project would be completed by
1986-87. But during the recent visit
of the Deputy Railway Minister to
Calcutta he made a statement that
there ts a doubt about the completion
of the first phase as well as the second
phase of the Metro Railway. I urge
upon the Government and urge upon
the Minister to clarify the position
because confusion has taken place and
people are doubtful. That is why I
request the Minister through you to
include this one in the next weeks
business.

The second one I want to raise is
the cement crisis in West  Bengal.
Due to the cement crisis in  West
Bengal all construction: work and all
development work has already been
stopped and the Sealdah fly-over
which is the most important project
taken up by the West Bengal Govern-
ment is facing a tremendous difficulty
due tqo the scarcity of cement and
that cement crisis is there through-
out West Bengal. My point is that
the quota of cement for West Bengal
hag been decreased and the decreased
quota also is not yet supplied by the
Government. . .

MR. DEPUTY-SPEAKER: You
put the question to the Government
why it was decreased and how it was
decreased. You consult your Prafes-
sor-friend.
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SHRI MUKUNDA MANDAL: This
should also be included in the next
week’s business.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Some of the ‘non.
Members have made some suggestions
and suggested that their suggestions
should be taken up in the next week’s
business. In the Business Advisory
Committee, the consensus was that it
may be left to the Speaker to select
the subjects that are necessary to be
discussed. So now it has been left to
the discretion of the Speaker. What
we can do is that we will communi-
cate all these suggestions to the Spea-
ker to take whatever action he deems
fit in the circumstances.

OIL AND NATURAL GAS COMMIS-
SION (AMENDMENT) BILL—Contd,

MR. DEPUTY-SPEAKER: Now we
go to the next item. Clause by clause
consideration to be taken up.

Clause 2—(Amendment of section 5)

MR. DEPUTY-SPEAKER: Mr.
Giri, are you moving?... You are
not in g mood to mave, I think...
Let ug complete this Bill and then go
to the Private Members' Business.

SHRI SUDHIR GIRI (Contai): I
am moving, Sir.

MR. DEPUTY-SPEAKER: You
are moving all the amendments?

SHRI SUDHIR GIRI: Yes, Sir.

MR. DEPUTY-SPEAKER: All
right, very good.

SHRI SUDHIR GIRI:
speak, Sir.

MR. DEPUTY-SPEAKER: There
is no time... All right. Why should
I stand in the way, if you are able to
convince the Minister to accept your
amendment? You can make it short,

SHRI SUDHIR GIRI: I beg to
move;

I want 1o



